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2071 Oral Answers

COUNCIL OF STATES

Monday, 28th Fuly 1952

The Council met at a quarter past
eight of the clock, MR. CHAIRMAN in
the Chair.

ORAL ANSWERS TO QUESTIONS

SHr1 B. RATH: Sir, questions Nos.
39, 40 and 51 all relate to one and the
same subject. Therefore, may I re-
quest you to give permission to me to
put all these three questions together
so that they may be answered all to-
gether and there will be less of supple-
mentaries ?

Mgr. CHAIRMAN : They are gene-
rally put one after the other. He may
now put his question No. 39.

IMPORT PERMITS

*39. SHRI B. RATH : Will the
Minister for COMMERCE AND INDUSTRY
be pleased to state :

(a) if one Eastern Mercantile Corpo-
ration had applied for and obtained
import permits during the years 1950
10 1952 ;

(b) if so, when such applications
were made and when they were issued.

(¢) who were the persons who ap-
plied for such permits ; and

(d) what were the articles and the
quantity thereof for which such permiits
were granted ?

Tuae MINISTER For COMMERCE
AND INDUSTRY (Sur1 T. T. KrisH-
NAMACHARI) : (@) to (d). A listof

- all import 1icences issued is publish-

ed by the Chief Controller of Imports
and is also circulated to Chambers of
Commerce, etc. No separate record is
maintained of particulars relating to
individual firms.

SHRI B. RATH : Then, may I know
whether, with reference to this firm,
. Government cannot g1ve us any spﬂc1ﬁ
reply ?
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Surr T. T. KRISHNAMACHARI :
No separate records are maintained of
particulars relating to individual firms,
by Government.

SHRI S. MAHANTY : Sir, what we
want to konow is whether the hon.
Minister cannot provide us with the
particulars requested for.

SHr1 T. T. KRISHNAMACHART :
Once ag_in I repeat that in the office of
the Chief Controller of Imports no
records are maintained of licences given
to individual firms. The practice is,
2s soon as a licence is granted, the noti-
fication is published in the Chief
Controller’s office and also in the
various Joint Chizf Controllers’ and
Deputy Chief Controllers’ offices all
over India and copies of these notifica-
tions are sent to Chambers of Commerce
etc. Records are not kept on tiie basis
of applications by individual firms.

Suri B. RATH : Which are the
Chambers of Commerce to which this
information is being sent ?

Suri T. T. KRISHNAMACHARI :
All the Chambers of Comimzrce.

SuHr1 B. RATH : All means how
many ?

Suri T. T. KRISHNAMACHARI :
I would like to have notice.

SHRI S. MAHANTY : Sir, the ques-
tion is whether the bhon. Minister
would not procure the information and
provide it to us.

SHRI T. T. KRISHNAMACHARI :
As I have already said, we do not keep
any records of individual firms, and it
is very difficult for us to procure this
information.

Sur1 B. RATH : Does not the Go-
vernment keep any record as to the
permits for imports granted to indi-
vidual firms ?

Sur1 T. T. KRISHNAMACHARIT :
I have no further information.

IMPORT LICENCES GRANTED TO
EASTERN MERCANTILE CORPORATION

*40. SHRI S. MAHANTY : Will the





